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File No. :-E/1180/2009

t
In the matter of :-
Pramukh Steel Pvt ax%(
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AR Vs

(Appenant as per qd
i

CCE. & S.T.-V ldodara-l :
(Respondent as pelr address below )

I am directed to transmit hé rewnth a certified copy of Order No. : A/l lm 16 dated : 25/1 1/2016
passed by the Tribunal unjcr secnon 35-C(1) of tite Central Excise and Salt- Act. 1944,

(Respoudenty

1
!
S.NO, Case Number, Vnme & Address of Appellant :-
I E/1180/2009 Pramukh Steel Pvt Ltd
78/1h, Gide, Makarpurn, Vadsur Makn Ruml
Opp. Gayalrl Soclety, Makarpura, -
VADODARA
GUJARAT- )
S.NO, Case Number, Name & Address ofRespondent -
1 E‘1180/2009 C.CE. & S.T:-Vadodara-i
I1ST FLOOR...CENTRAL EXCISE BUILDPNG
RACE COURSE CIRCLE, VADODARA,
GUJARAT-390007

CESTAT -AHMEDABAD

Copy To :-

1. Chief Commissionsr Customs & Central Excise :Vadodara
rimissioner Cusoms & Central Excise (Appeal) :Nil i

(//(? o Commissioner {AR) CESTAT, Ahmedabad -

4. CESTAT Bar Associzrion, Ahmedabad i

5. CESTAT Bar Association, New Delhi

6. Master File

7. M’s Centax Publicerians Pvt, Ltd.

- 8. LawCrux Advisors {P) Ltd.

9. MS Knowledge Progessing Pvt, Ltd,

I Tasindlnon) Ine eess Byl, 1,id, B S

ll M:s Mark Professianal Serviges Pt Lid, .

2. The ICFAI Sociers

l.a Adv ocate""/ )/ Conszirant/¥) / Representatjve:-

) :
: ‘Assistaut Reglstrar
CESTAT - sSHMEDABAD

SMC-D-13%3 -




In The Customs, Exc:se & Serwce Tax Appellate Tnbunal
West Zonal Bench At Ahmedabad

Appeal No. E/1180/2009 -SM
[Arising out -of OIONo. 01/APC/COMMR -1/2009, dt. 20.03.2009, paqsed

by Commassnoner C.Ex. & S Tax, Vadodala]

M/s Pramukh Steel Pvt. Ltd. . : Appeliant

Commissioner of ¢ Ex. & S.Tax, ‘ ‘ o
Vadodarz-I AR ' S Respondent

Represented by:
For Appellant: None
For Respondent! Shn S.K. Shukia, A R.

For appraval and signature: ( 5 !
Hon’ble Dr. D.M. Misra, Member (Judlaal)

1. tather Press Reporters may be allowed to see the No’
Or ar for publication as per Rule 27 of e (,Lb|/\1 o
(P*wcedure) Rules, 19827 :

2. ‘weether it should be released under F_le 27 of the o

CZSTAT (Procedure) Rules, 1982 for r_alication
irany authorltatlve report or not‘?

3. \W-ether. thesr Lordships wish to see t~z fair copy <~ Seen
e order7
4, mhether order is to be cu'cu|ated to Depa}'tme-'.
z_lthorltles7 '
. CORAM: o L

HON'BLE DR. D.M. MISRA, neMBsR (mxchL)

Date of Hear't Decnsmn.-: 11 2016




order No. A/11600 /A2(_)1'_6,‘th:.'zs..»i‘-l_.zo,iﬁ.',-'.v SRR

<« -

per: Dr. D.M. Misra
None present for the Appel\aht’despitc ngtices sent to them.
| horized Representative for the Revemue prought
to my notice thatﬂwe»ﬁemes of hearing pgvevbeen‘ returned DY the
es a5 undeliversd™ S —

2. The \earng‘d Aut

postal authoriti
3. It seems ;hatfthe 'Appenanté‘are not serious in pursuing their
case. " Also, I fiﬂ\d, that the ‘statements enclosed with the appeal papaé )

~ book are not legible. -

4. Inthe resul

iit,'t'he appeal is dismissed.
-cen cburt)

o\
(Dr. D.M. Mi\sra)‘%‘3 A
Member (J'udicial)

b- (Dictated and pronounced in the
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